Speech of Hon’ble Mr. Justice Vijender Jain, Chief Justice, Punjab
and Haryana High Court & Patron-in-Chief, Haryana State Legal
Services Authority on the occasion of Seminar on ‘Eradication of

Female Foeticide’ and ‘Drug De-addiction’ held at Courts Complex,
Moonak(Sangrur) on 15.3.2008.

Chief Justice of India Justice K.G. Balakrishnan, Hon’ble
Justice Ashok Bhan, Hon'ble Justice A.K. Mathur, Hon'ble Justice H.S.
Bedi, Sardar Parkash Singh Ji Badal, Chief Minister, Punjab, Mrs.
Rajinder Kaur Bhattal, Leader, Opposition, Hon'ble Judges of Punjab and

Haryana High Court, Justice Mehtab Singh Gill, Chairman Building
Committee, Sh. Sukhdev Singh Dhindsa, Member, Parliament, Sh. S.D.
Anand, Administrative Judge, Sh. B.C. Gupta, Principal Secretary, Sh.
Prem Singh Chandumajra, District & Sessions Judge, Sangrur, President,

District Bar Association, Sangrur,
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